| TEM NO 10 REA STRAR S COURT NO 1 SECTION PI' L

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR B. SUDHEENDRA KUVAR

A 6-7/2005 in WRIT PETITION (CIVIL) NO('s). 401 OF 2001

MATRI BHASHA VI KAS PARI SHAD Petitioner(s)
VERSUS

UNION OF I NDI A & ANR Respondent ( s)

(Wth appln(s) for directions and exenption fromfiling OI and office report )

Date: 26/09/2006 This Petition was called on for hearing today.

For Petitioner(s)

Petitioner-1n-Person, Adv.

For Respondent (s)

M. Tara Chandra Shar ma, Adv.
Ms Neel am Sharma, Adv.
M. T.C Sharma , Adv
M. K V. Mhan , Adv

M. B.V. Bal aram Das , Adv
M. Rudreshwar Singh, Adv.
M Upamanyu Hazarika, Adv.
M Satya Mtra, Adv.

Ms Sumita Hazari ka, Adv.



UPON hearing counsel the Court nmade the foll ow ng

ORDER

Three weeks’ time has been granted to respondent No.1, as prayed for, to file coun

ter,

as | ast chance.

Whet her count er is
after t he expiry of t he

af oresai d period of three weeks.
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filed

or

not,

list

bef ore

t he

Hon' bl e Cour t
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